NATIONAL COMPANY LAW TRIBUNAL @
DIVISION BENCH - I
CHENNAI
ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHEENNAI

NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON 02-03-2020

PRESENT: SHRI R.VARADHARAJAN, MEMBER-JUDICIAL
SHRI. ANIL KUMAR B, MEMBER (TECHNICAL)
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PETITION NUMBER : 1BA/1029/2019
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16.
IBA/1029/2019

ORDER

Ld. Counsels for the parties are present. It is represented by the Counsel for the
Petitioner that in view of the schedule of payment which was furnished by the
Corporate Debtor, the Petitioner seeks to withdraw this petition. From the record
of this Tribunal, it is seen that schedulé of payment has also been filed with Diary
No.1263 dated 19.02.2020. Taking into consideration the said representation made
by the Counsel for the Petitioner as well as Rule 8 of I&B (Applicatioh to
Adjudicating Authority) Rules, 2016, this application stands dismissed as
withdrawn with liberty given to the Petitioner to come before this Tribunal afresh
in case the Corporate Debtor fails to adhere to the schedule of payment as filed

peféife this Tribunal dated 19.02.2020, \
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(ANIL KUMAR B) (R.VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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